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FACTUAL AND ACTION TAKEN REPORT
Original Application No. 365 of 2022

In the matter of:
Mohini Sharma Applicant
Versus
State of Uttarakhand Respondent

I.  BACKGROUND

1. That, the Hon’ble National Green Tribunal, Principal Bench, New Delhi, in
the matter of O.A. No. 377 of 2022, Mohini Sharma Versus State of
Uttarakhand, issued following directions on 04.07.2022:

2 In view of the serious allegations made in the application, it
would be appropriate to have a factual and action taken report in the
matter. Accordingly, we constitute a Join Committee comprising of State
PCB, District Magistrate and Superintendent of Polic, Haridwar. The
State PCB will be the Nodal agency for coordination and compliance.
The Joint Committee may meet within Jour weeks, undertake site visits,
look into the grievances of the applicant, verify the factual position and
take requisite action by following due process of law. Factual and action
taken report may be furnished within two months by e-mail at judicial-
ngl@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF.

3. In compliance of order passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi on dated 04.07.2022, the Joint Committee
undertaken the inspection of workshop on 05.08.2022 and 22.08.2022..
Following officials were part of Joint Committee:

i)  City Magistrate, Distt- Haridwar.
ii) Assistant Police Superintendent/Regional Office, Jwalapur, Distt-
Haridwar.
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iii) Regional Officer (I/c), Uttarakhand Pollution Control Board, Roorkee,
Distt- Haridwar.

iv)  Assistant Tax Commissioner, Nagar Nigam, Distt- Haridwar.

V)  Shri Gaurav Shara, Complainant.

vi) Shri Ajay Kumar, Workshop owner.

Il. FACTUAL REPORT

Observations during inspection of workshop by the members of Joint
Committee are as given below:
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CONCLUSION AND ACTION TAKEN BY UKPCB:

On the said complaint case, a suit is filed in the Municipal Magistrate Court
against Mr. Ajay Kumar, Iron Workship Mohalla, New Dhirawali, BHEL Road,
Jwalapur, Haridwar under Section-133(1) D.Pr.S. 1973 on which proceedings are

in progress.
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“The Joint Committee may meet within four weeks, undertake site visits, look into the
grievances of the applicant, verify the factual position and take requisite action by following due
process of law”
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